IN THE INCOME TAX APPELLATE TRIBUNAL“RANCHIBENCH” ,RANCHI

BEFORESHRI SONJOY SARMA, JM
&
SHRI RATNESH NANDAN SAHAY, AM

(THROUGH HYBRID MODE)

WW.“TA No.127/RAN/2024
(fraRuray¥ / Assessment Year :2016-2017)

The Adibasi Welfare Society, |Vs. |ACIT, Circle-Jamshedpur
Main Road, Ghorabandha, Jamshedpur

PO: Luabasa, Via-Indranagar,
Jamshedpur-831004

RTAAW/IE./PAN No. :AAAAT 3472 E

(3rdrerdf/Appellant) .- | (9T / Respondent)
FefRATPI3RA /Assessee by | : | None(Withdrawal Petition filed)
TSTETHIAA /Revenue by : | Md. A.H.Chowdhury, CIT-DR
gAageha{I@/ Date of Hearing . | 26/08/2025
HIYUTRIAR @/ Date of Pronouncement | | 26/08/2025

MEA/ORDER

PerSonjoy Sarma, JM:

The above captioned appeal is filed by the assessee against the
order dated 11.01.2024, passed by the Pr.CIT, Ranchi for the assessment
year 2016-2017.

2. At outset, we found that an application dated 07.08.2025 has been
filed on behalf of the assessee seeking withdrawal of the instant appeal
on the ground that the assessee does not want to press the same.

3. On the other hand, Id.CIT-DR did not object to the withdrawal

application of the assessee.
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4. As it is noticed from the letter filed on behalf of the assessee dated
07.08.2025 seeking withdrawal of the instant appeal, therefore, we
dismiss the appeal of the assessed as withdrawn.
5. In the result, appeal of the assessee is dismissed.

Order dictated and pronounced in the open court on 26/08/2025.
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